
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH, PUNE

oRrGrNAi_ APPLICATION NO.i85 OF 2023 twz)
llarl ier PII-, No. 1 4 120 1 4

Vanashakti Public Trust & Anr.

Union of India & Ors.

... Applicant

... Respondents

AFFIDAVIT ON BEHALF OF STATE OF'MAHARASI.ITRA IN

URBAN DEVELOPMENT DEPARTMENT (UD-1) MENTIONED AS

RESPONDENT NO.2(rr)

I, Kishor V. Gokhale, Age 53 years, Deputy Director of Town Plannir-rg. Urban

Research Cell, Pune on behalf of Respondent No.2 (ii), do hereby state on solemn

afflrmation as under -

I am well conversant with the facts of the present case and I am competent to swear

this Affidavit based upon the records available with this office.

1. I say that, the present Original Application is mainly filed by the Respondents

being aggrieved by the rampant encroachments and unauthorizcd constrlrctir)ns

on the floodplains of rivers and tributaries. riverbeds and riparian fringes.

ultimately resulting in deterioration of water holding capacity of rives and

tributaries. And also, non-compliance of the ordcrs of I'Ion'ble Tribunal ancl

failed in upholding constitutional duties of environment protection ancl

enactment of proper River Regulation Zone Policy by the Respondent

Authorities.

2. I respectfully say that, in the Prayer Clauses No. ito iv. r,ii and viii arc rclalcri ro

Urban Development Department, out of which only Clause no. ii and iii are
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related to Urban Development Department (UD-l) and others are related to

Urban Development Department (UD-2). Hence, this affidavit is dealing onlv

with Clauses No' ii and iii in the Prayer Clauses'

3. I further say that, in the Prayer clause No. ii, the Petitione s are seeking to ban

the conversion of agricultural land in to developable or constructable areas for a

distance of 100 m. on either side of the river banks and 50 m' from all tributaries

and water courses that contribute to the discharge of water into rivers' and in the

Prayer Clause No. iii, Petitioners are seeking to pass guideiines preYenting

construction of any kind except those required b1' the GoYernmen't for

maintaining the purity of the rivers'

4. I say that, the unified Deveiopment control and Promotion Regr-rlations - 2020

({IDCPR-2020) sanctioned by the Government of Maharashtra in l'rban

Development Department (uD-l) and are applicable to State of Maharashtra'

w.ith some exceptions. Variotts provisions as mentioned below are included in

the UDCPR -2020, to prevent encroachments and unauthorized constructions in

rhe near vicinity of the rivers and watel bodies. (Exhibit 1- Copy of UDCPR is

annexed herewith.)

3.1,1-SitenotEligibleforConstructionofBuildingRegulationl,{o.

3,1.1(ii).IJ.theentiresiteiswithinadistanceo.f6.0m.fromtheeclge

oJ.lvater nlark of tt minor walel, course (like nallah, canal) and ]5.0 nl.

fi,omtheedgeofwatermarkofanlajorwatercourse(likeril,er)

shou,n on Development Plan / Regional Plan or village / city survey

maP or othenuise;

Provided that where a ntinor v)aler course passes through a low-lying

land without any well-cleJinetl bunh.s, the owner of the property may be

pernlittedbylheAt,tthoritytocanalizeltlatercol,ffsewithinthesame

landwithofichangingtheoverallalignmentandthepositionofthe
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inlet and outlet oJ the water colu'se according to cros;s seclion ct.-s

determined by the Authority" In such case, nlarginal open space shall

be as stipulated under this regulation and shall be measured j|ont

eclge of the trained nallah;

Regulation No" 3.1" I (xi)-If it is within the river and blue .flood line ol

the river (prohibiti,-e zone), unless olhertt,i.ve specilieLl in tltt:;t'

regulations;

3.1.3 Constructionv,ithin BlLte and Red Flood Line:

i) Where Blue and Red Jlood line are marked on the Developntent

Plan / Regianal Plan or receivedfrom the lrrigation Depurlntenl"

a) The Iled Flood Line and Blue Flood Line s'hull bc cLtn,sitlat'gLl i1,:. 1)ct

the plan prepared by lhe h'rigation Departntent. The area betv,een the

river bank and bltre flood line (Flood line near the river bank) shull be

prohibited zone for any conslruction excepi pctrking, open vegetctble

ntarket, garden, lawns, open space, cremalion qnd burial grouncl,

sev)oge treotnlent plant, water / gas I dt'ainctge pipe lines, public toiieL

or like us'es, provided the land is feasible Jbr such utilizcfiiott.

Pt'ot'icleci thal, recievelopment of the existing authorisecl properties,

v'ithin rit,er bank and blue /lood line, moy be perntittecl at ct plinth

heigltr of 0.15 ru. above redflood line level.

b.) Areq beh,veen blue flood line and red flood line shall be re,vtric:tive

zone for the pu'poses qf construclion. The construction srtilhin lhi,-s'

orea may be perntilted at a height of 0.15 nt. above the recl.floocl line

level.

c1 If the area beh.veen the river bank and blue "flood line fornts ytctrl of'

the entire plot in Development Zone, then, FSI o-f such pcu'l o.f lancl

ntay be allowed to be utilisec{ on the remaining lancl.

dl The red and bltte flood line, if shown on the Developntent i

Regional Plan / Planning Proposal shall stand mocliJied as utc{ wlten

it is modi/ied by the lrrigation Departnrcnt.

ii) Where Blue and Red flood line is not ntarked on the Developntenr

Plan / Regional Plctn or not received front the h'rigation Depcu'tment.
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where Blue and Red flood line is not marked on the Developntent

Plan / Regional Plan or not receivedfront the Irrigation Depcu'tntent,

the tentatiye blt.te line ,shall be earmarked toking into considercttiotl

ntaxitnum observed Jtooct leyel recot'cls cn'cri/chle locolll' and also

inleracting tyith lhe resiclence in the ctrect. The plctn shott'ittg sttcit

tentatiye blue line shall be got approl,ed from Chief Engineer,

Irrigation Depcu,tment. The distance of 50.0 m. on landward side.fi'ont

this lenlatiye blue line shall be treated as I{o Construction Zone.

4,]2 GREEN BE,LT ZOI'{E / RIVER PROTECTION BELT

1.12.1 Following trses shall be pernissible

i) Agricilture,

ii) Tree Plantalion, Gardens, Public Park, Landscaping, Recreational

Open Space, Forestry and Nursery etc.

iii) River fi'ont development by Atnhority or any instittrtion authorised

on behalf of AuthoritY.

iv) Developntent of pedestrian pathways, Jogging tracl<s, cycle lrock.s,

Boat clubs etc.

,-) Switrtlting pools, club houses, recreaLional facilities after leuvittg

15.0 m. belt along river bank and 9.0 nt. front Nallahs, subject to othet'

provisions in these regulations.

vi) Piltlic toilets as per requirentent.

yii) Recreutioncrl open spoce of any layout / sub-divisiort

clevelopntent proposals, if subtttilted along with the develctpable lund

acljoining such green belt, after leaving marginal distances of

minimtun 15.0 m. ctnd 9.0 m. from rivers and Nallahs, respectit'ely' o,

subject to restrictirtns mentioned in Regulation No'3' l '3'

tt) the nse s crnt{ their extent shall l:e perntissible in such

open space, as prescribed in this regulation'

b) If the lond unrler green belt zone, excepting open space therein,

ctny, is reqtrirecl by Atnhorily for the pttblic purposes mentioned

the oytner shall hctnd over the possessiort of such land .for the

clevelopntent ancl rnaintenance oi' public purposes. Thereafter' such
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6.

land shall retnain open and accessible to general pttblic .lbr

r e cr e ational oc t iv i t i e s 
"

c) The side i rear marginal distances for a proposecl building in u lctncl

adjoining a river i nallah shall be the maximunt ttf :-

(i) Side I rear mctrginal distonce, lo be meu,sured.fi'rtnt river rtttllrth

as requirec! according to height o/'building or

(i, 4.5 nt. ;from the clividing line bet:t'een Sreen belt zone ctnd the other

developable zone; or

(iii) Mandatory distance of 15.0 m. or 9.0 m to be observed.fiont t.r

river or nallah respectively.

10.4.1 The following regulation shqll be applicable ---------'

appticable Jb, ,r"u*, ,rrroh otrnoi ,ur, 
"rrll'lrrrrir')i,'"rrU' 

not

Howeyer, stLch cleyelopntent should not be permitted on lancl,s v,hiclt

de s ery e pr e s erv a t i on o r pr ot e ct i on fi om Env ir onnte nt al c o n s i d e r crL i o ns

viz. Hills and Llill tops and within the required Bttlfbr Zone i

Prohibited Zone f'ont river, lakes and reservoirs of ntinor ancl major

pr oj e ct oJ' water res olrce department.

I fuilher say that, UDCPR-2020 has ensured conservation of rjvers ancl u,'ater

bodies by discouraging construction near rivers and u,ater bodies by insertion of

above Clauses.

I further say that, Government Resolution No.TPS 1815/C.R.49l151UD-l3" datecl

06.05.2015 has been issued by the Governrnent of Maharashtt'ti in l.llbarr

Development Department regarding the procedr-ire to be lollor,ved ri,hile

modifying the proposals in the sanctioned Regional Plans apploved uncler the

Maharashtra Regional and Town Planning Act" 1966. ln Clause No.1 of this

Govemment Resolution, a'scrutiny Committee' has been formed to scrutinize

the proposals for change of use of land in the approved Regional Plan and make
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recommendations to the Government. Members of the 'Scrutiny Committee' are

as follows.

"Dit;isionol Level Conunittee for proposals .for sites ranging .fi'ottt

10.00 hectares to 25.00 hectares in cLrea under land use cotn'ersiott:

l1 Divis ionaL Commissioner (Crtncerned Division)

2) Collector (Concerned District)

3) Chief Engineer, Mcrharoshtro Jeevan

l)radhikcu'cnt

4) Chief Engineer, Public Works Depctrtntent \ l€1t1t1i t'

5) Chief Engineer, Water Resources Departntenl -lletttbet'

6) Ilead of concerned branch Office Jferttbet'

Department of Town Planning

7) Joint Director', Town Planning Mentbet' Sea'etutt "

of concerned Division

The guidelines.for scrutinizing the proposals of change in land use ore

also isstted in Annextu'e - D olong with this G.R. clatecl 06.05.2A15,

The guideline No.B is as below :

"\tr/hile considering the requestfor change in use of lands like Hill Top

- Hitt Slope, lands in catchment area of dam, forest lands' \'oter

bodies, lands in Coastal Regulation Zone (CRZ), lands in

environmentally sensitive areas, which are ecologically importont,

uppropriate recorntnenclaLions shouLd be ntade aJter careJul scrtttttty'

of such proposals, taking into consideration the factual situation r, [\a\
site and need oJ'/uture.tt \3
The said provision in the guidelines ls incorporated b1t the

Go,-ernrnent with intent to protect the lands in ecologically sensit

at'eas.

The said committee includes fficials from Maharashtra Jeevan

Pradhikaran, -L.l/arer .t.R(tp,Il:r, ,4 e.p.artmcnt. and too.fr8;,.-inti the

natut'e o7 {proposal.,*'-:};':'i,e*booi fi'ont thc oiriarifint,.. tike

..-,. i . , \' ."'' .'1i; .

Chairman

Member

Member

it*

\\
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Maharashtra Industrial Development corporution, Maharashtra

Pollution Control Board, Groundwater survey Depcu,tntent,

Irrigation/ Water Resources Department etc. are invited by [he saitl

committee and appropriate decisions are taken with reference to lancl

use change considering the suggestions o"f the members and invitees.

(Exhibit 2 - Copy o-f'G.R. dated 06.05.2015 is qnnexed herev:ith.)

7. I respectfully say that, there are total 10 points in the prayer ciause. where

Petitioners seeking some action against encroachments and unauthorizecl

development ein the floodplains of rivers and tributaries, riverbeds and riparian

fringes from different Departments of Government. Hence, a1ler considering the

say of other concerned Deparlments, this Hon'ble Court may pass appropriate

order as deern fit as proper in interest ofjustice.

Pune

Date oE 7/e+ttcztf ,222-, .

TOTED A1{D REGISTERED

Kishor V. Gokhale

Deputy Director of Torvn Planning.

Urban Research Centre,

Directorate of Town Planning, Pune

AOY. S DHAY
TOTANY, GOVT. OF [}IDI

PUIIE DIST.
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VERIFICATION

I, Kishor V. Gokhale, Deputy Director of Town Planning, Urban Researcl-r

Centre, Urban Development Deparlment, Government of Maharashtra, having my

office address at Directorate of Town Planning and Valr.ration, Ground Floor" Central

Building. Finance Road. Agarkar Nagar. Puue - 411 001 do hereby verifl' and

declare that the statements made in the aforesaid paras are true and corect to the best

of my knowledge and information and I believe the same to be true and that no

material is has been concealed therefrom.

Solemnly afTlrmed on this ad day of Fe-b. ,2025 at Pune.

Kishor V. Gokhale

Deputy Director of Town Plaming.

Urban Research Centre.

Town Plannin-:. Pr"lne
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CHAPTER - 3

GENERAL LAND DEVELOPMENT REQUIREMENTS.

3.1 REQUTRtrMtrNTS OF SITE

3.1. I Site not Eligible for Construction of Building

No piece of land shall be used as a site forthe construction of building,

i) ff the Authority considers that the site is insanitary, incapable of being well drained or is

dangerous to construtct a building on it;

ii) If the entire site is within a distance of 6.0 rn. frorn the edge of water mark of a minor r.r'ater

course (like nallah, canal) and 15.0 m. fi"om the edge of water mark of a major \r,ater course

(like river) shown on Development Plan / Regional Plan or village / city survey map or

otherwise,

Provided that where a minor water course passes through a low lying land without any well-

defined banks, the owner of the property may be permitted by the Authority to canalise

water course within the same land without changing theoverall alignment and tlre position of
the inlet and outlet of the rvater course according to cross section as determined by the

Authority. In such case, marginal open space shall beas stipulated under these regulation and

shall be measured from edge of the trained nallah;

iii) lf the site is hilly and having gradient more than l:5;

iv) If the site is not drained properly or is incapable of being well drained;

v) Ifthe owner ofthe building has not proposed appropriate measures required to safeguard the

construction from constantly getting damp to the satisfaction of the Authority;

vi) In case the building is proposed on any area filled up with carcasses, excreta, filth and

offensive matter, then ceftificate from the Authority to the effect that it is safe from the

health and sanitary point ofvierv, to be built upon, is required;

vii) lf the use of the site is for the purpose, which in the opin ion of the Authority w ill be a source

ofannoyance to the health and comfort ofthe inhabitants ofthe neighbourhood;

viii) If the proposed occupancy of the building on the site does not conform to the land use

proposals in the developrnent plans / Regional Plan or Zoning Regr.rlations;

ix) If the level of the site is less than prescribed datum level depending on topography and

drainage aspects:

x) If it doesn't derive access from an authorized street/means of access of adequate width as

described in these Regulations;

xi) If it is within the river and blue flood line of the river (prohibitive zone), unless otherwise

specified in these regulations;

rii) If the site is within the boundary of Coastal Regulation Zone where CRZ Regulation does

not allow developn.rent:

xiii) Ifthesiteisnotdevelopablebyvirtueofrestrictionsimposedunderanylaworguidelinesof

anv Government Departrnent:

xiv) If the entire site is within a distance of 50.0 m. from the mean high flood level of a wetland.

The ntean shall be calculated as per the provisions of Wetlands (Conservation and

Managernent) Rules, 20 17.

41
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3.1.2 Distance of Site from Electric Lines

I No structure including varandah or balcony shall be allowed to be erected or re-erected or any
additions or alterations made to a building on a site within the distance quoted in Table No.3
below in accordance with the prevailing Indian Electricity Rules and its amendments from time to
time between the building and any overhead erectric suppry rine.

Table No.r,3 - Distance of site from Electric Lines

Electric Lines Vertical (Meters) Horizontal (Meters)

Low and rnedium voltage Lines 2.50 1.20

High voltage lines up to and including

33000 v.
3.70 2.00

Extra High voltage lines beyond 33,000 V. 3.70 2.00

(Plus 0.3 m. for every additional 33,000 V. or
paft thereofl

Note-Theminimumclearancespecifiedaboveshallbemeasuredf'@
vertical clearance and from maximum deflection due to wind pressure for horizontal clearance.

3.1.3 Construction within Blue and Red Flood Line

i) Where Blue and Red flood line are marked on the Development plan / Regional plan or
received from the Irrigation Department.

a) The Red Flood Line and BIue Flood Line shall be considered as per the plan prepared by
the Irrigation Department. The area between the river bank and blue flood line (Flood
Iine near the river bank) shall be prohibited zone for any construction except parking,
open vegetable market, garden, lawns, open space, cremation and burial ground, sewage
treatment plant, water I gas I drainage pipe lines, public toilet or like uses, provided the
land is feasible for such utilization.

Provided that, redevelopment of the existing authorised properties, within river bank and
blue flood line, may be permitted at a plinth height of 0.45 m. above red flood line level.

b) Area between blue flood line and red flood line shall be restrictive zone for the purposes
of construction. The construction within this area may be permitted at a height of 0.45 m.
above the red flood line level.

c) If the area between the river bank and blue flood line forms part of the entire plot in
Development Zone,then, FSI of such part of land may be allowed to be utilised on the
remaining land.

d) The red and blue flood line, if shown on the Development / Regional plan / planning
Proposal shall stand modified as and when it is modified by the Inigation Deparhnent.

ii) Where Blue and Red flood line is not marked on the Developmen t plan lRegional plan
or not received from the lrrigation Department.

Where Blue and Red flood line is not marked on the Development plan / Regional plan or
not received from the Irrigation Department, the tentative Blue line shall be earmarked
taking into consideration maximum observed flood level records available locally and also
interacting with the residence in the area. The plan showing such tentative Blue line shall be
got approved from Chief Engineer, Irrigation Department. The distance of 50.0 m. on
landward side from this tentative Blue line shall be heated as No Constru ction Zone.

42
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ln such cases, provisions of Regulation No.3.1.3(i)(a,b,c,d) shall be applicable to that extent.

Till such tentative Blue line is prepared and marked on the plan, the development pemission

shall be governed by the provisions of Regulation No.3. I . l(ii).

3.1.4 Development within 30.0 m. Distance from Railway Boundary

For any construction within 30.0 m. from railway boundary, No Objection Cefiificate from

Railway Authority shall be necessary.

3.1.5 Environmental Clearance

Environmental clearance certificate shall be submitted for the project as may be prescribed by the

Ministry of Environment from time to time.

3.1.6 (u) 
Development along Highways / Classified Roads

The development along the highrvays shall be subject to the provisions of State Highways Act,

1965 andNational Highway Act, 1956 and orders issued by Public Works Department, directives

issued by Urban Development Deparlment vide Resolution No.TPS-1819/UOR-36/19/UD-13,

dated 5.8.20 l9 in this regard, from time to time. r') At[ the classified roads passing through the
(') 

ULBs i.e. Municipal Corporations / Municipal Councils / Nagar Panchayats shall be treated as

city roads.

A service road as specified in Regulation No.3.3.8 shall be provided along State and National

Highways on both sides. Where service road of 12.0 m. width is already provided in adjoining

land, such service road of the same width may be continued in the development permission. Such

service roads may not be insisted if it has no continuity from junction to junction due to existing

authorised development / construction.

3.1.7 Development within certain distance from the Prison Premises

The development within 150 m., 100 m., 50 m. from the perimeter wall of Central Prison, District

Prison and any Sub Prison respectively shall be regulated and may be pemtitted with prior consent

of the committee constituted in this regard by the Home Department. This provision shall be

subject to the orders issued by the Government from time to tirne.

3.1.8 Distances from land fill sites

For any residential development, segregating distance from the land fill site shall be observed as

specified under Solid Waste Management Rules in force from time to time or as specified by

competent authority.

3.1.9 Restrictions in the vicinity of Airport

For structure, installations or buildings including installations in the vicinity of aerodromes,

i) The height shall be restricted to permissible top elevation as mentioned on Colour Coded

Zoning Maps (CCZM) prepared by the Airport Authority of lndia (AAI) published on its
web site.

ii) For any additional height beyond that mentioned in i) above, prior NOC fronr AAI shall be

submitted.

iii) For the areas depicted in red colour on CCZM, prior NOC from AAI shall be submitted.

tt) lwcrtcl t'ile Corilgenrh m / ldd e ntlu n No. C R. I 2l /21 , dt.02''t l)e(.emher, 2021

(#) L'luriJitttionissuetl vide Order lYo.CR.236i18 (Pdtt-2), dt23"t De(,enbe\ 2021
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4.I2 GREEN BELT ZONE / RIVER PROTtrCTION BELT

1.12.1 Following uses shall be permissible

i) Agriculture,

r"ii) Tree Plantation, Gardens. Public park, Landscaping, Recreational Open Space. Forestry and

Nursery etc.

iii) River ffont development by Authority or any institution authorised on behalf of Authority.

iv) Development of pedestrian pathways, Jogging tracks, Cycle tracks, Boat clubs etc.

v) Swimming pools, club houses, recreational facilities after leaving 15.0 m. belt along river
bank and 9.0 m. from Nallahs. subject to other provisions in these regulations.

vi) Public toilets as per requirement.

vii) Rereational open space of any layout / sub-division / development proposals, if submitted

along with the developable tand adjoining such green belt. after leaving marginal distances

of minimum 15.0 m. and 9.0 m. from rivers and Nallahs, respectively, or subject to
(/) 

restrictions mentioned in Regulation No.3.1.3.

a) The uses and their extent shall be permissible in such Recreational open space, as

prescribed in this regulation.

b) If the land under green belt zone. excepting open space therein, if any, is required by

Authority for the public purposes mentioned above, the owner shall hand over the

possession of such land for the development and maintenance of public purposes.

Thereafter. such land shall remain open and accessible to general public for recreational

act iv it ies.

c) The side / rear marginal distances for a proposed building in a land adjoining a river /
nallah shall be the rnaximum of :-

(i) Side / rear marginal distar.rce, to be measured from river / nallah, as required according

to height of building or

(ii)'1.5 m. from the dividing line between green belt zone and the other developable

zone; or

(iii) Mandatory distance of 15.0 m. or 9.0 m to be observed from a river or nallah

respectively.

4,I3 TRAFFIC AND TRANSPORTATION ZONtr

i) All uses / activities related to surface, water and air traffic and transportation including

Parking, ancillary uses shall be pennissible.

ii) Separable lands of Railways shall be allorved to be developed for uses permissible in

Commercial Zone.

4.I4 REGIONALPARKZONE

The follorving uses shall be permissible :-

i) All uses permissible in Green Belt Zone, Hill Top Hill Slope Zone and Afforestation Zone.

ii) Uses at Regr.rlation No.4.ll (iv, v, vi, viii, ix, x, xiii. xix, xx, xxii, xrv, xxviii, xxir, xxxvi,
xxxix, xxxxii) permissible in AgricLrlture Zone.

iiD Uses at Regulation No.4.l I (xv, xxxiii, xxxiv) permissible in Agriculture Zone with
maximum FSI of 0.20 without premium and additional 0.30 i.e. upto 0.50 with payment of
premium @20% of land rate in ASR.

iv) Gaothan expansion as specified in Regulation No.5.1.1 subject to 200 m. from the gaothan

1imit.

t4,\ubstituted yide ('origerulumt Atldendum,No. CR t2t,/21, dt 02"'I Decemho, )lt2l
(#) Clurilication issued hJ the (;ofi. tide lefler NI.L'R.122/2-ltLtD-12, dt.26th Ockfier, 2023

E"tf, I
TJDCPR-2020
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(u) 10,1.3 The follorving regulation shall be applicable only for the reference of Regulation No.25.6(xxxr)
mentioned in the notification of sanctioning the Development Plan of Nagpur Metropolitan

Region Development Authority.

In Agriculture zone, Residential use shall be allowed subject to following conditions -

a) Minimum area of land shall be 15.0 hect.

b) Land shall front on minimum 12.0 m. wide existing road.

c) Permissible FSI i TDR shall be as that of Residential zone.

d) The offsite infrastructure like road, water supply, sewerage treatment plant having zero

discharge shall be developed by land owner at his own cost, unless this infrastructure is

provided by Authority.

e) 10% of the entire holding area shall be handed over to the Authority ftee of cost,

rvithout any FSI / TDR and liee of all encumbrances for sale by Authority for residential,

commercial or industrial use depending upon the nature of development. This 109/o area

shall be over and above recreational open space and amenity space to be provided as per

regulation. This l0% area shall front on minimum 12.0 m. wide road.

0 Premium on gross area at the rate of 5% of land rate in Annual Statement of Rates of
the said land without considering the guidelines therein shall be paid to the Authority.

10.4.4 (') The following regulation shall be applicable only for the reference of Regulation

No.25.6 (xxxxiii) mentioned in the notification of sanctioning the Development Plan of Nagpur

Metropolitan Region Development Authority.

Development pennission around the periphery of Gaothan boundary -

Development permission around the periphery of Gaothan boundary shall be allowed as per

the Regulation mentioned as below. This regulation shall be applicable only for the Rural centre

and rural area. (excluding nine urban centre area) Regulation for residential zone and other

regulation shall be applicable.

The peripheral residential area shown along the Gaothan village is deleted and land thereunder

included in Agriculture Zone. The development along the periphery of the Gaothan shall be

allowed subject to following :

a) ln the villages in Rural area / Rural Centre excluding the area under nine urban centres,

Residential Development or development allowed in Residential Zone, mav be pemrittecl

within the peripherl, of Gaothan boundary as per the criteria given below. The regLrlations in

respect of residential zone specified in these UDCPR shall be applrcable.

Sr. No. Development allowed from
Gaothan boundarv

I Up to 5000 750 m.

2 Above 5000 1000 m.

Suchdevelopmentmaybepermittedonpaymentof premiumof thetotalareaof land. Such

premium shall be calculated considering 15o/o rate of the said land as prescribed in the
Annual Statement of Rates of the year granting such developments. Such premirlm shall be

deposited in the concemed Authoritv.

Provided that, where more than 50% of area of the Survey Number/ Gat Number is covered

within the above peripheral distance then the remaining lvhole of such Survey NLrmber / Gat
Number withinone ownership shall be considered for development on payment of premium
as above.

t') Inserted L'ide Addenilum No.CR.236/tt (p*tt),iiiVtrjiii, jO2l-
(a) 

Cl a rifi c utio n i ssued t,id e l elte r N o, C R. 67 /2 0 2 2, dt. 6t 
h 
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(1) 
Provided furlher that, the premium charges shall be recovered at the time of tentative

approval of the Development permission. Where tentative development permission is already

granted before publication of this Development Plan and final approval is yet to be granted,

then in such cases premium charges shall not be recovered at the time of final approval.

Provided further that, such payment of premium shall not be applicable in cases where

development penrrission is already granted or layout is already approved by the authority

before publication of Development Plan. Such premium shall also be not applicable for
revision of such already approved permissions.

However, such development should not be permitted on lands which deserve preservation or

protection ftom Environmental considerations viz. Hills and Hill tops and within the required

Buffer Zone lProhibited Zone from river, lakes and reseruoirs of minor and major project of
water resource deparlment.

10.5 NASHIKMUNICIPALCORPORATION

I 0.5.1 Applicability of Regulations for some areas

i) The special Regulations framed by the Arbitrator for some final plots in T.P. Scheme No.l
(First Varied) shall remain in force.

('' (--)

10.5.2 Development of Cycle Track Along River and Nallah

A cycle track shall be developed in green belt areas earmarked on Development Plan along the

rivers. Also, cycle track proposal is shown on canal land in the Development Plan.

A distance of 6.0 m. from the edge of minor water course (nallah) is to be left as marginal

distance for construction of any building. A 3.0 m. strip of land from the edge of such water

course ortt of this 6.0 rn. distance to be left shall be available for use as cycle track for general

public. The compound wall shall be constructed excluding this distance of 3.0 m. strip for cycle

track. The owner shall be entitled for FSI of this strip of land for cycle track, in-situ. This 3.0 m.

wide strip shall be handed over to Municipal Corporation for which, owner shall be entitled for

TDR or in-situ FSI equivalent to 35o/o of the area of 3.0 m. wide strip. This regulation shall be

applicable for development of land along Nallahs specified in Plan - A annexed with this

UDCPR. Where development is already taken place and it is not possible to make provision for

such 3.0 m. wide cycle track, then Municipal Commissioner shall be empowered to decide not

to apply this regulation for particular stretch of nallah. In such cases, normal marginal distances

under these regulations shall apply.

10.5.3 Set back and marginal distances for 36 m. wide D.P. road passing through village Gangapur
and Ambad

Notwithstanding anything contained in Regulation No.6.2.1, following set back and marginal

distance shall be applicable for road mentioned below.

(Purt-l ), tlt23tt' tune,

Description of
the road

Min.
Plot Size

in sq.m.

Min.
width
of plot

in m.

Min. set

back from
road side in

meters

Min.
side

margins
in m.

Min.
rear

margins

in m.

Remarks

36 m. wide

D.P. road from
Gangapur

S.No.12 to

Ambad

S.No.199

300 t2 3.00

(for

commercial

use also)

2.00 2.00 Margins for buildings

G+2orstilt+3
structure. Higher

height permissible

subject to marginal

distances in

Resulation No.6.2.3.
Inserted Vide Addend u m No. C R 23 6/1 I 202

c) Sr.\'o.(ii) lclctetl ilc Lorrigenlum,,Adlenlunz ,\o.L'R.121/2L (1t.02"'t De(.cnher, 2021
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-- (English translation of Exhibit 2) -- 

Regarding determining the procedure to be 

followed for the modifications to be made from 

time to time in the proposals of the sanctioned 

Regional Plan under the Maharashtra Regional 

Planning and Town Planning Act, 1966... 
 

Government of Maharashtra 
 

Urban Development Department 

Government Resolution No. : TPS-1815/C.R.49/15/UD-13, 

Hutatma Rajguru Chowk, Madame Cama Road, 

Mantralaya, Mumbai – 32 

Date: 06/05/2015 

Preamble:- 

For an area established by the Government under Section 3 of the Maharashtra Regional Planning 

and Town Planning Act, 1966 (hereinafter referred to as 'the said Act'), Regional Plan is prepared under 

Sections 4 to 17 of the said Act. At any time after a period of 10 years from the date of such Regional 

Plan has come into force, the Government may revise such Regional Plan. For the balanced development 

of the region for which the Regional Plan has been prepared, the Government may modify the previously 

sanctioned Regional Plan under Section 20 of the said Act, if necessary. Accordingly, as per the need, the 

sanctioned Regional Plan proposals are modified by the Government, from time to time by completing 

the process under section 20. 

 

02.  Such modifications are mainly related to the inclusion of lands under the Agriculture/No-

Development Zone, Afforestation Zone etc., which are allowed to be developed for small scale 

development and where no development is permitted, respectively, in the Residential or Industrial or 

Public/Semi-Public zone, and sometimes modifications are related to changes in the sanctioned 

Development Control Regulations. If the Government deems it necessary on its own or on the basis of a 

request received from the public, the Government may take appropriate decisions regarding changes in 

the land use and changes in the regulations, by making necessary enquiries, following the process 

mentioned in Section 20 of the said Act. 

 

03.  With a view, making the above-mentioned process of modifications more planned, transparent 

and objective, the matter of prescribing specific criteria and procedures for this process was under 

consideration of the Government. Accordingly, now by this, Government Resolution, under Section 154 

of the Maharashtra Regional Planning and Town Planning Act, 1966, the following directives are being 

issued:- 

 

Government Directives :- 
The procedure to be followed in respect of changes in land use to be made from time to time 

under Section 20 of the said Act in the sanctioned Regional Plans in Maharashtra has been fixed and is 

mentioned in the Annexure-A attached herewith. Accordingly, all Divisional Commissioners, all District 

Collectors and Officers of the Town Planning Department should immediately implement the procedure 

for making changes in land use from time to time under Section 20 of the said Act in the sanctioned 

Regional Plan, from the date of this Government Resolution. 

(Sd/-) 

(Avinash Patil) 

Joint Secretary 

Urban Development Department 
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Copy (for information) :- 

1) Secretary to Hon. Chief Minister. 

2) Private Secretary to Hon. Minister of State (UD). 

3) Principal Secretary (UD-1) Urban Development Department, Ministry, Mumbai. 

4) Director, Town Planning, Maharashtra State, Pune. 

5) The said Government Resolution should also be published on the website of the Directorate of Town 

planning(www.dtp.maharashtra.gov.in) 

6) Director and Joint Secretary (Town Planning), Urban Development Department, Mantralaya, 

Mumbai. 

7) Chief Planner, Maharashtra Industrial Development Corporation, Mumbai 

8) Joint Director and Joint Secretary (Town Planning), Urban Development Department, Mantralaya, 

Mumbai 

 

Copy for information and necessary action :- 

1) Divisional Commissioner, Pune / Konkan / Nashik / Nagpur / Aurangabad / Amravati Division.  

2) District Collector, All Districts. 

3) Joint Director, Town Planning, Implementation Wing / Valuation / Pune / Konkan / Nashik / Nagpur 

/Aurangabad / Amravati Division 

4) Assistant Director of Town Planning / Town Planner, All Branch Offices, Town Planning 

Department.  

5) Desk Officer (UD-29), Urban Development Department, Mantralaya, Mumbai. 

The said Government Resolution shall be published on the Government website. 

6) Desk Officer, Information and Technology Department, Mantralaya, Mumbai. 

The said Government Resolution shallbe published on the Government website. 

7) Under Secretary, UD-11 / UD-13 / UD-30. 

8) Desk Officer, UD-9 / UD-12.  

9) Specified Record File (UD-13). 

 

******* 
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Annexure-A 

Regarding determining the procedure to be followed for the modifications to be made 

from time to time in the proposals of the sanctioned Regional Plan under the 

Maharashtra Regional Planning and Town Planning Act, 1966 

 

01.  “Proposal Scrutiny Committee” (hereinafter referred to as “the said Committee” for 
convenience) is being constituted as prescribed in Schedule “A” hereto to scrutinize the proposals for 
change of land use zone in the sanctioned Regional Plan and make recommendations to the 

Government. The Committee should handle proposals for change of use, such as conversion of land 

from non-development zone in the sanctioned Regional Plan to Residential/ Commercial zone, from 

Public and Semi-Public zone to Residential zone, from Residential zone to Industrial zone, and from 

Afforestation zone to Agricultural zone having slope less than 1:5. 

 

1.1 The above Committee should hold at least one meeting every two months or more if required, 

depending on the number of proposals, and take necessary action to approve the proposals in 

the agenda of the meeting. 

 

1.2 Members of Different Departments in the Committee will represent their respective 

Departments in such meetings; therefore it will be mandatory for the members to personally 

attend such meetings. 

 

02.  The Government will implement the necessary modification proposal, either on its own or in 

accordance with the request received from the public, as required, to change the land use zone in the 

sanctioned Regional Plan. The Government is determining the following procedure to initiate and 

scrutinize such a proposals :- 

 

2.1 The proposal for change of land use zone should be submitted by the concerned person, in the 

form prescribed in Schedule “B” attached herewith, to the Member Secretary of the said 

Committee. If a request for change of land use zone is received directly to the Government, 

the Government will return such application to the concerned person and inform the concerned 

person about submitting the complete proposal to the Member Secretary of the said 

Committee. 

 

2.2 The following documents will be required along with the proposal in the prescribed format for 

change of land use zone. 

(i) Land Title documents of the proposed site. 

(ii) Certified Measurement Plan showing the width of the existing access road available to 

the land under proposal or other evidence of the availability of an existing access road. 

(iii) Copy of certified Part Plan of sanctioned Regional Plan showing the land use zone of the 

land under proposal. 

(iv) A colour copy of a recent satellite photograph showing the boundaries of the land under 

proposal and its surroundings. 

(v) If the land use zone of the land under proposal is to be changed, then a certificate from 

the relevant authority or expert regarding the water requirement, source of water supply 

and minimum water availability from it in accordance with the proposed land use zone.  

(vi) If the land under proposal is hilly, a map showing Slope/ Contour Map prepared by an 

expert organization showing the hilly/ flat area/ contour of the land. Such map must be 

attested by the authorized representative of the concerned expert organization and the 

applicant regarding its authenticity. 

(vii) Certified copy of the relevant village map. 
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(viii) If the land under proposal is to be included in the Residential land use zone at the request 

of the landowner, an affidavit / bond made by the landowner in the form prescribed in 

Schedule "A" hereto. 

(ix) Other useful and supplementary documents / maps. 

 

2.3 For change of land use zone, the concerned person(s) is required to submit at least 7 copies of 

such complete proposal in the prescribed format to the Member Secretary of the said 

Committee along with the required documents mentioned in detail above, by paying the 

processing fee as mentioned in point no. 7.1. 

 

2.4 If the proposal received is not in the prescribed format and is not accompanied by the 

necessary documents, it should be returned to the concerned person(s) from the Member-

Secretary level as soon as possible but not more than one month. 

 

2.5 After receiving such a complete proposal, the Member Secretary of the Committee shall, 

generally within seven working days, send a copy of the said proposal to all the members 

including the Chairman of the Committee. 

 

2.6 The Committee members should provide their opinions on the proposal within 30 days from 

the date of the proposal received from the Member-Secretary of the Committee and the 

Member-Secretary of the Committee should clearly mention to the concerned in the letter 

while sending a copy of such proposal to other Committee members that, if the opinion of the 

concerned Department/ Committee member is not received within this prescribed time limit, it 

will be assumed that, the concerned Department/ Committee member have no any 

objection/suggestion, and they are agreed to approval of proposal. Accordingly, the concerned 

Department/Committee members should provide their remarks to the Member-Secretary 

within 30 days from the date of the letter from the Member-Secretary of the Committee for 

taking a decision on the said proposal. If the concerned Department/Committee member has 

any objections to the proposal, they should send it within the prescribed time limit. 

 

2.7 The Member-Secretary shall inspect the site under the proposal and scrutinize other 

documents within a period of pending the receipt of remarks from other members of the 

Committee. Within 15 days of the expiry of the prescribed period for receipt of remarks from 

other members of the Committee, a detailed technical note shall be prepared and sent to the 

Chairman of the Committee for a meeting. 

 

2.8 The above process should be completed within a maximum of 90 days from the date of receipt 

of the complete request / proposal for change of land use zone and the said proposal should be 

included in the agenda of the next meeting of the Committee. 

 

2.9 For the scrutiny of proposals for change of land use zone, the broad guidelines prescribed in 

the accompanying Schedule “D” should be considered. 
 

2.10 The Chairman and Member-Secretary shall finalize the minutes of the Committee meeting 
within a maximum of 7 days from the date of the meeting and within the subsequent 7 days, 

shall send the proposal to the Joint Director, Town Planning, along with necessary documents, 

regarding approval or disapproval of the proposals, case wise. 

 

2.11 For an area for which the Government has constituted an Area Development Authority and 

Special Planning Authority, but the concerned Planning Authority has not yet published a draft 
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Development Plan under Section 26 of the said Act or a planning proposal under Section 115 

for such area, or the Development Plan under Section 31 / planning proposal under Section 

115 has not been approved, the Committee should obtain the remarks of the concerned 

Authority according to above procedure, on the proposal for change of land use zone in the 

sanctioned Regional Plan in such area and include it in the proposal of the Committee. 

 

03.  In accordance with the procedure prescribed in paragraph 02 above and in accordance with the 

decision in paragraph 2.10, the Divisional Joint Director, Town Planning shall, in exercise of the powers 

conferred by the Government Resolution No. TPS-1815/CR-49/15 / UD-13, dated 06/05/2015, issue a 

notice under section 20(3) of the said Act, declaring the purpose of the modification and inviting 

objections and suggestions from the public. While publishing such notice, the condition regarding levy 

of premium as mentioned in point No. 7.2 should be mentioned and such other terms/conditions in 

connection with the change in use of the land should be mentioned, as may be deemed necessary.  

 

04.   After publishing a notice under Section 20 (3) of the said Act to invite objections/suggestions 

from the public regarding such zone change as per the procedure prescribed by this Government 

Resolution & after receiving the proposal by the Divisional Joint Director, Town Planning, the Officer 

authorized to take further statutory action on his behalf shall complete the necessary statutory action in 

this regard and submit the proposal u/s 20(4) of the said act, in two copies to the Director, Town 

Planning, Maharashtra State, Pune. 

 

05.   The Director, Town Planning, Maharashtra State, Pune, shall, within 15 days of receipt of the 

proposal under section 20 (4) of the said Act, forward its comments to the Committee Chairman through 

the Member Secretary. After receiving the comments from the Director, Town Planning, the Member 

Secretary shall schedule a meeting of the Committee and place the proposals before it for approval. 

Considering the objections / suggestions received regarding such proposals and other planning matters, 

the Committee shall take a decision regarding the approval / rejection of the proposal within 15 days 

from the date of receipt of such proposal by the Committee and finalize the minutes of the Committee 

meeting within 7 days. 

 

06.  After receiving the approval to the proposal received by the Committee constituted as above, 

the Member Secretary of the Committee should inform the applicant by a letter regarding the payment 

of the prescribed amount of premium with the district level branch office of the Town Planning 

Department. Only after the receipt or challan of premium amount paid by concerned persons is received 

by through the concerned branch office, the Joint Director, Town Planning should issue the final 

notification under Section 20 (4) of the said Act by exercising the powers conferred by the Government 

vide Government Resolution No. TPS-1815/CR-49/ 15/UD-13, dated 06/05/2015. 

 

07.  The following Charges should be levied for change of land use zone:- 

7.1 Processing Fee and Notice Publication Fee:- 

Along with the application mentioned in paragraph no. 2 above, an amount equal to 

0.50% of the land rate in the ready reckoner of the land for that year or Rs. 20,000/-, 

whichever is higher, for change of land use zone, should be charged as a lump sum non-

refundable “Application-Processing Fee”. Accordingly, the fee to be paid for publishing the 
notice of Section 20 (3) in the newspaper should be deposited first by the concerned Member-

Secretary of the Committee and this amount should be collected as a lump sum non-refundable 

reimbursement publication fee from the applicant. The said amount should be deposited by the 

applicant to the Government through the authorized officer within one month from the date of 

publication of the notice. 
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7.2 Zone Change Premium :- 

7.2.1 Before the issuance of the notification under Section 20(4) regarding the modification 

as mentioned in paragraph No. 6 above, the area under the proposed zone change shall 

be eligible for levy of premium as follows. 

 

7.2.2 For Sr.No. 1 to 4 mentioned in the table below, the premium should be levied on the 

area of land under proposal considering the rate of the developed land in the Annual 

Statement of Rates or the rate of the land in the adjacent Residential zone if no 

developed land is available. For the land under proposal as per Sr. No. 5, the premium 

should be levied by considering the rate of the land in the agricultural zone. 

Sr.No. Proposed Zone Change Rate of Premium 

1 From Agriculture/ No-Development zone to Residential 

zone 

50% 

2 From Agricultural/ No-Development zone to 

Commercial zone 

75% 

3 From Public/ Semi Public zone to Residential zone 20% 

4 From Residential zone to Industrial zone 20% 

5 From Afforestation zone to Agricultural zone 40% 

 

7.2.3 While considering the area for levying premium, if any area is affected by reservations 

in the Regional Plan, proposed roads and road widening proposals, etc., such area 

should be deducted from the total area and premium should be levied on the remaining 

area as prescribed above. 

 

7.3 The amount prescribed in paragraphs 7.1 and 7.2 above should be paid by way of challan 

under the account head of the Local Town Planning Officer on behalf of the Government. 

 

08.  If the Government has urgency to change the use of a land in the larger public interest, the 

Government may take action under Section 20 in consultation with such authority as it deems 

appropriate at the Government level, without following the procedure prescribed in the present 

Government Resolution. 

 

09.   The Joint Director, Town Planning shall maintain and update the information regarding nature 

and details of the proposals, various fees collected, for the proposals received by him in decided format, 

from the date of above Government Resolution. Such a monthly report shall be submitted to the 

Government and the Director, Town Planning, Maharashtra State, Pune by the 5th date of the every 

month. 

 

(Sd/-) 

(Avinash Patil) 

Joint Secretary 

Urban Development Department 
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Schedule 'A' 

(Schedule accompanying Government Resolution No.: TPS-1815/Pr.No.49/15/UD-13, Dated 

06/05/2015) 

 

"Proposal Scrutiny Committee" 

 

"Proposal Scrutiny Committee" for change of land use zone by modification under Section 20 of 

Maharashtra Regional Planning and Town Planning Act, 1966. 

 

Divisional Level Committee for proposals for sites ranging from 10.00 hectares to 25.00 hectares in area 

under land use conversion:  

   1) Divisional Commissioner (Concerned Division)     Chairman 

   2) Collector (Concerned District)       Member 

   3) Chief Engineer, Maharashtra Jeevan Pradhikaran    Member 

   4) Chief Engineer, Public Works Department      Member 

   5) Chief Engineer, Water Resources Department     Member 

   6) Head of concerned branch Office Department of Town Planning  Member 

   7) Joint Director, Town Planning of concerned Division   Member Secretary 

    

(Note:- Officers of the concerned Departments like Maharashtra Industrial Development Corporation, 

Maharashtra Pollution Control Board, Ground Water Survey Department, Water Resources Department 

etc. may be invited in the above Committee after considering the nature of the proposal.) 
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Schedule “B” 

(Schedule accompanying Government Resolution No.: TPS-1815/Pr.No.49/15/UD-13, Dated 

06/05/2015) 

Sample proposal to be submitted to the Member Secretary and Joint Director, Town Planning for 

modification under Section 20 of the Maharashtra Regional Planning and Town Planning Act, 

1966 

 

To, 

Hon. Joint Director, Urban Planning, 

Department Pune / Nagpur / Amravati / 

Aurangabad / Nashik / Konkan 

 

Sub :  Regional Plan -........................ 

Change of zone from existing .............. zone to .................... zone 

of .................. Sq.m. land from Gat No./S.No..... 

located in Mouje..............  Tal .......... District........... 

1. Name of Regional Plan Regional Plan ........................ 

2. Date of Sanction /  Date of 

enforcement of the said Regional 

Plan 

Sanctioned on date ............................... 

To be enforceable from date ................ 

3. Name of Applicant  

4. Name of Village Mauje.............., Tal................ 

5. Details of land which proposed for 

land use (zone) change 

Gat No./S.No................. 

Area................. (in Ha) 

6. Existing land use (zone) as per 

prevailing Regional Plan 

 

7. Proposed land use (zone)   

8. Reason for seeking land use (zone) 

change 

 

9. Name of nearest Gaothan and 

distance from boundary of such 

Gaothan (km) 

 

10. Name of nearest Council or 

Corporation and distance from 

boundary of such Council or 

Corporation 

 

11. Details and width of road (in case 

existing approach road is available) 

 

12. Provision of source of water for 

proposed land use 

A) Quantum of Water required :- 

B) Source of Water :- 

13. Attach Colour copy of satellite map 

for the land under proposal 

Attached 

14. Is there any construction on the  said 

land  

Yes / No 

15. If yes then, whether the construction 

is authorised or unauthorised? 

Authorised/ Unauthorised 

16. Built-up area of such construction ........ Sq.m. 

17. The following documents are attached:- 

(i) Land Title documents of the proposed site. 

(ii) Certified Measurement Plan showing the width of the existing access road available to 

the land under proposal or other evidence of the availability of an existing access road. 

(iii) Copy of certified Part Plan of sanctioned Regional Plan showing the land use zone of the 

land under proposal. 

(iv) A colour copy of a recent satellite photograph showing the boundaries of the land under 

proposal and its surroundings. 
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(v) If the land use zone of the land under proposal is to be changed, then a certificate from 

the relevant authority or expert regarding the water requirement, source of water supply 

and minimum water availability from it in accordance with the proposed land use zone.  

(vi) If the land under proposal is hilly, a map showing Slope/ Contour Map prepared by an 

expert organization showing the hilly/ flat area/ contour of the land. Such map must be 

attested by the authorized representative of the concerned expert organization and the 

applicant regarding its authenticity. 

(vii) Certified copy of the relevant village map. 

(viii) If the land under proposal is to be included in the Residential land use zone at the request 

of the landowner, an affidavit / bond made by the landowner in the form prescribed in 

Schedule "A" hereto. 

(ix) Other useful and supplementary documents / maps. 

 

Date :- 

Place :       Name and sign of Project Proponent  
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Schedule “C” 

(Schedule attached with Government Resolution No.: TPS-1815/Pr.No.49/15/UD-13, Dated 

06/05/2015) 

 

Affidavit / Bond 

I/We Shri/Smt........... Residing at.................................... Do hereby assure that I/we have 

requested the Government to exclude my/our land having area of ....................... Ha. from Gat No./ 

Survey No. ............. locate in Mauje..........., Tal................., District ............ from .................. zone of the 

sanctioned Regional Plan and to include it in the Residential Zone. 

I hereby declare that if the Government approves in principle the proposal for change of use of 

my/our land, I/we shall deposit the premium for the change of land use proposal with the Government, 

as decided by the Government, before final approval. Also, if the Government includes my/our above 

land in the Residential use zone, and if I/we propose to sell the plot in the future development of the said 

land, I/we am aware that while the development of basic facilities is being done in a phased manner, the 

restriction on the sale of the plot in the development will remain as shown in the table below and I/we 

agree to the said restrictions. If I/we have proposed a group housing scheme in the proposed location, 

the combination of sale of flats in it and development of facilities under the development will be as 

mentioned in the following table, and I/we am/are aware that I/we will not get the occupancy certificate 

until all the basic facilities are developed. 

I/We hereby voluntarily and responsibly accept this matter. In case of any violation or any lapse on 

my/our part, I/We are aware that the sanctioned layout plan or group housing scheme on the said site 

may be liable to be cancelled and action may be taken under the relevant laws. I/We shall be fully 

responsible for all consequences arising in this regard. 

Table 

Relationship between plots/flats in the scheme with development of facilities in the layout 
 

A On Final approval of layout -- 25% of plots/ flats are permissible for sale  

B On around 40% development of basic 

amenities 

-- 50% of plots/ flats are permissible for sale  

C On around 60% development of basic 

amenities 

-- 75% of plots/ flats are permissible for sale  

D On around 80% development of basic 

amenities 

-- 90% of plots/ flats are permissible for sale  

E On around 100% development of basic 

amenities 

-- 100% of plots/ flats are permissible for sale  

 

Date :- 

Place :       Name and sign of Project Proponent  
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Schedule "D" 

(Schedule accompanying Government Resolution No.: TPS-1815/Pr.No.49/15/UD-13, Dated 

06/05/2015) 

 

Guidelines for Proposal Scrutiny Committee on Change of land Use zone 

 

1) Minimum Area Limit:- 

If there is a proposal to change the land use zone of a specific land for Residential use, then the 

general development trend around that proposed land should also be considered, ensuring a contiguous 

area with development pressure and the change of land use zone for that area is also considered. If 

necessary, the possibility of proposing new public roads of sufficient width in that area should also be 

examined. As mentioned in Schedule-A, the Proposal Scrutiny Committee will have the jurisdiction 

regarding the area for modification. Generally, a single, uniform area ranging from 10 hectares to 25 

hectares should be considered. While applying such criteria, variation in the minimum / maximum area 

of (+/- 0.50 hectares) may be considered. However, if a proposal for modification of zone other than 

mentioned above is received, in exceptional cases, if other criteria mentioned in this Government 

Resolution are fulfilled and there is a strong reason and if the Committee is of the opinion that such land 

use needs to be modified, then proposal for modification may be processed by stating so. 

 

2) Minimum required access road:- 

For Residential zone change, the existing access road should be at least 9 m. wide and for 

industrial and other land use zone change, the existing access road should be at least 12 m. wide. 

However, the possibility of the proposed road widening should also be examined according to the 

circumstances and the merits of the case. 

 

3) Availability of water supply:- 

It is necessary to check how much water is required for the proposed use in the proposed area, 

what is the source of water supply to the proposed area and whether it is sufficient. If the local authority 

(Gram Panchayat / Zilla Parishad), nearby Municipal Corporation / Municipal Council / Nagar 

Panchayat, Maharashtra Jivan Pradhikaran or similar authority will provide water to the said area, then 

it should be ensured that a certificate from such authority about providing water to the proposed area is 

attached.  

If the source of water is from groundwater, then a certificate from the Government Ground 

Water Survey Department or a private geologist should be attached to it stating that there is sufficient 

water availability from it. 

The Committee will be required to ensure that sufficient water is available in each proposal as 

per the requirement of the area. 

 

4) Ensuring the availability of amenities in the Residential use zone change proposals: 

While considering the inclusion of the proposed site in the Residential land use zone, the 

Committee should consider the minimum social amenities (such as primary schools, clinics, 

playgrounds, gardens, shopping centres, etc.) for the estimated population of the proposed area as well 

as the social amenities available in the surrounding area and their distances from the proposed site and 

make appropriate recommendations. 

In cases where the Development Control Regulations of the sanctioned Regional Plans do not 

require to keep of an amenity space at the time of land development permission (layout), a reasoned 

recommendation should also be made regarding the requirement to keep separately a minimum amenity 

space as a certain percentage of the total net area of the site at the time of development of site for 

Residential use. The Committee's report should also include the necessary scrutiny and reasons 
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regarding the bond to be signed by the concerned landowner in the form prescribed in Schedule "C" 

with reference to such Residential land use zone change proposal. 

 

5) Compatibility with Industrial Policy and Industrial Location Policy:- 

If the proposed land use is to be changed to Industrial zone, the Committee members related to 

the Industry Department in the Committee should scrutinize and give their feedback on whether this use 

is compatible with the prevailing policy of the Industry Department in this regard. 

 

6) Necessary zone change for expansion of existing industrial units:- 

In case of a demand to include the said land in the industrial zone for the purpose of expansion 

of such industrial unit on the lands on which industrial use has already been approved by the competent 

authority as per the prevailing rules in the existing land use zone of the sanctioned Regional Plan and 

such use is in progress, then the matters related to water supply, pollution etc. should be examined as 

per the procedure mentioned in this schedule  

 

7) Pollution Control:- 

If an industry is set up in the proposed area in the future / if an expansion of the existing unit is 

proposed, the Regional Officer of Maharashtra Pollution Control Board in the Committee must provide 

opinion on the potential pollution as well as the measures required to control it. 

 

8) Regarding environmentally sensitive lands:- 

In general, while considering the demand for modification of environmentally important lands 

such as hilltops / hillsides, dam catchment areas, forest lands, water bodies, lands affected by Coastal 

Control Regulations (CRZ)/lands in environmentally sensitive zones, etc., the ground level facts and 

future needs should be carefully considered and appropriate recommendations should be made 

accordingly after thorough scrutiny. 

 

*******  
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